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 yksd fuekZ.k foHkkx 
 

vf/klwpuk 
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 la0%ih0MCY;w0Mh0&ch0&,Q0¼5½@43@2025&289539-&&;r% fgekpy izns”k ds jkT;iky dks ;g 
izrhr  gksrk  gS  fd  fgekpy izns”k ljdkj dks ljdkjh O;; ij lkoZtfud iz;kstu gsrq uker% xkao MSox] 
150&jkti=@2025&14&10&2025          ¼6533½  
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rglhy dksV[kkbZ] ftyk f”keyk] fgekpy izns”k] esa Fkkuk&vM;ksx&fegkuh lM+d ds fuekZ.k gsrqq Hkwfe vftZr 
djuh visf{kr gS] vr,o ,rn~ }kjk ;g vf/klwfpr fd;k tkrk gS fd mDr ifj{ks= esa tSlk fd fuEu 
fooj.kh esa fufnZ’V fd;k x;k gS] mijksDr iz;kstu ds fy, Hkwfe dk vtZu visf{kr gSA 
 
 
 2-  ;g vf/klwpuk ,sls lHkh O;fDr;ksa dks] tks blls lEcfU/kr gks ldrs gSa] dh tkudkjh ds fy, 
Hkwfe vtZu] iquokZl vkSj iquO;oZLFkkiu esa mfpr izfrdj vkSj ikjnf”kZrk vf/kdkj vf/kfu;e] 2013        
¼2013 dk 30½ dh /kkjk&11 ds micU/kksa ds vUrxZr tkjh dh tkrh gSA 
 
 
 3- iwoksZDr /kkjk }kjk iznRr “kfDr;ksa dk iz;ksx djrs gq, jkT;iky] fgekpy izns”k bl le; bl 
midze esa dk;Zjr lHkh vf/kdkfj;ksa muds deZpkfj;ksa vkSj Jfedksa dks bykds dh fdlh Hkh Hkwfe esa izos”k 
djus vkSj losZ{k.k djus rFkk mi&/kkjk }kjk visf{kr vFkok vuqer% vU; lHkh dk;ksZ dks djus ds fy, 
lg’kZ izkf/kdkj nsrs gSaA 
 
 
 4- dksbZ Hkh fgrc) O;fDr ftls mDr ifj{ks= esa dfFkr Hkwfe ds vtZu ij dksbZ vkifRr gks rks 
og bl vf/klwPkuk ds izdkf”kr gksus ds lkB fnu dh vof/k ds Hkhrj fyf[kr #i esa Hkw&vtZu lekgrkZ 
¼f”keyk {ks=½] yksd fuekZ.k foHkkx] ftyk f”keyk¼fg0iz0½ ds le{k viuh vkifRr nk;j dj ldrk gSA 
 
 
 5-  ;g vf/klwpuk mDr ekeys esa ekuuh; loksZPPk U;k;ky; esa izLrkfor leh{kk ;kfpdk ds 
varxZr vfUre vkns”kkuqlkj izHkkoh ekuh tk,xhA 
 
 

fooj.kh 
 

ftyk rglhy Xkkao [kljk ua0 jdck ¼gSDVs;j esa½
f”keyk dksV[kkbZ MSox 276 0-05-83 

277 0-05-50 

373 0-08-01 

370 0-07-63 

366 0-07-86 

365 0-07-53 

541 0-06-37 

541/1 0-05-49 

502 0-02-45 

503 0-01-44 

  dqy tksM+ fdrk-10 0-58-11 
 
 

  vkns”k }kjk] 
 
 

                          lfpo ¼yksd fuekZ.k½A 
&&&&&&&&& 
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GENERAL ADMINISTRATION DEPARTMENT 

 
NOTIFICATION 

 
Dated, the 8th October, 2025 

 
 No. GAD-B(F)5-3/ 2025.—In continuation of this Department Notification of even number 
dated 23-08-2025 and 26-08-2025 the Governor, Himachal Pradesh is pleased to nominate  the 
following as non-official members in the H.P. Brahmin Kalyan Board with immediate effect :— 
 
 1. Sh. Ram Prashad Sharma, r/o V .P.O. Garnota, Tehsil Sihunta, Distt. Chamba, H.P. 
 
 2. Sh. Suresh Kumar Awasthi s/o Lt. Sh. Ram Prashad Awasthi, r/o Shanti Bhawan, 

Bhagwati Nagar, Lower Khalini. Shimla. 
  

                                                                                  By order, 
Sd/- 

                                Secretary (GAD).  
 

___________ 
 
 
 

In the Court of Sub-Divisional Magistrate, Chamba, District Chamba (H. P.) 
 

 Avinash Soni s/o Sh. Vijay Soni, r/o Mohalla Jansali Bazar Chamba Town, Tehsil & 
District Chamba (H. P.).  
 

and 
 

 Nishu Devi d/o Sh. Joginder Singh, r/o Village Gorat, P.O. Saperu, Tehsil Palampur, 
District Kangra (H. P.).   
 

Versus 
 

General Public 
 

Subject.— Registration of Marriage under Section 8(4) of the H.P. Registration of Marriage Act,     
1996 (Act No. 21 of 1997). 

 
 Whereas, the above named applicants have made an application before me under section 
8(4) of H.P. Registration of Marriage Act, 1996 alongwith relevant records and affidavits stating 
therein that they have solemnized their marriage on 02-11-2020 at their place of residence with 
prevailing rites and customs but due to some un-avoidable circumstances it could not be entered in 
the records of Municipal Council Chamba, Distt. Chamba, H.P. well in time. 

 
 And whereas, they have also stated that they were not aware of the laws for the registration 
of marriage with the Registrar of Marriage and now, therefore, necessary orders for the registration 
of their marriage be passed, so that their marriage could be registered by the concerned authority.  

 
 Now, therefore, objections are invited from the general public that if, anyone has nay 
objection regarding the registration of marriage of above named applicants, they should appear 
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before the undersigned in my court on or before 27-10-2025 at 2.00 P.M. either personally or 
through their authorized agent/pleader. 
 
 In the event of their failure to do so, orders shall be passed ex-parte for the registration of 
marriage without affording any further opportunity of being heard. 

 

 Issued under my hand and seal of the Court on this 26th day of September, 2025.  
 
 
 

Sd/- 
Seal.     (PRIYANSHU KHATI, IAS), 
       Sub-Divisional Magistrate,  

Chamba, District Chamba (H.P.). 
_________  

 
 
 

In the Court of Sub-Divisional Magistrate, Chamba, District Chamba (H. P.) 
 

 Sh. Atma Ram s/o Sh. Dhani, r/o Village Atala, P.O. Khajjiyar, Tehsil &  District Chamba 
(H. P). 
  

and 
 

 Smt. Chino d/o Sh. Rama, r/o Village Panjoh, P.O. Preena, Tehsil & District Chamba, H.P. 
      

Versus 
 

The General Public 
 

Subject.— Notice regarding registration of Marriage under section 15 & 16 of Special of Marriage 
Act,1954. 

 
 Whereas, the above named applicants have made an application before the undersigned 
under section 15 of Special Marriage Act, 1954 (Central Act) as amended by the Marriage Laws 
(Amendment Act 01, 49 of 2001) alongwith affidavits and other relevant documents stating therein 
that they have solemnized their marriage on 14-02-2004 at their place of residences and they are 
living together as husband and wife since then. Hence their marriage may be registered under 
Special Marriage Act, 1954.  
 
 Now therefore, the general public is hereby informed through this notice that any person 
who has any objection regarding the registration of this marriage can file the objections personally 
or in writing before this court on or before 27-10-2025. After that no objections will be entertained 
and marriage will be registered accordingly.  
 

 Issued under my hand and seal of the Court on 27-093-2025. 
 

Sd/- 
Seal.     (PRIYANSHU KHATI, IAS), 
       Sub-Divisional Magistrate,  

Chamba, District Chamba (H.P.). 
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In the Court of Sh. Sanjeet Singh,  HPAS, Marriage Officer-cum-Sub-Divisional Magistrate, 

Hamirpur (H.P.) 
 

In the matter of : 
 
 1. Sh. Ajay Kumar s/o Sh. Dalip Singh, r/o Village Nanot,  Post Office Uhal, Tehsil 
Bamson at Tauni Devi, District Hamirpur (H.P.). 
 
 2. Smt. Dharmi Devi d/o Sh. Hukam Ram, r/o Village Leegan, P.O. Riyara, Tehsil & 
District Kullu (H.P.). ..Applicants. 
 

Versus 
 

General Public 
    
Subject.— Notice for Registration of  Marriage.  
 
 Sh. Ajay Kumar and Smt. Dharmi Devi have filed an application u/s 15 & 16 of Special 
Marriages Act, 1954 alongwith affidavits and supporting documents before the court of 
undersigned, stating therein that their marriage ceremony has been performed on 20-09-2025 at 
Shiv Parwati Mandir at Anoo, P.O. Anoo, Tehsil & District Hamirpur (H.P.) according to Hindu 
rites and customs. 
 
 Therefore, the general public is hereby informed through this notice that if any person 
having any objection regarding this marriage may file his/her objection personally or in writing, 
before this court on or before 28-10-2025. In case no objection is received by 28-10-2025, it will be 
presumed that there is no objection to the registration of the above said marriage and the same will 
be registered accordingly. 
 
 Issued under my hand and seal of the court on 27-09-2025. 
 
Seal.   Sd/- 
   Marriage Officer-cum-SDM, 
   Sub-Division Hamirpur (H.P.). 

 
___________ 

 
 

In the Court of Sh. Sanjeet Singh,  HPAS, Marriage Officer-cum-Sub-Divisional Magistrate, 
Hamirpur (H.P.) 

 

In the matter of : 
 
 1. Sh. Suresh Kumar aged 37 years s/o Sh. Birbal Singh, r/o Village Sapnehra,  Post 
Office Barara, Tehsil Tauni Devi, District Hamirpur (H.P.). 
 
 2. Ms. Ana Suely Da Silva Lacerda aged 41 years d/o Sh. Antonio ponta Nerga De 
Lacerda, r/o Serra Talhada PE (Pernambuco) Brazil.  ..Applicants. 
 

Versus 
 

General Public 
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 Subject.— Notice for Registration of  Marriage.  
 
 Sh. Suresh Kumar and Ms. Ana Suely Da Silva Lacerda have filed an application u/s 15 of 
Special Marriages Act, 1954 alongwith affidavits and supporting documents in the court of 
undersigned, stating therein that they have solemnize their marriage on 12-08-2025 at Shiv Parwati 
Mandir at Anoo, P.O., Tehsil & District Hamirpur (H.P.) according to Hindu rites and customs. 
 
 Therefore, the general public is hereby informed through this notice that if any person 
having any objection regarding this marriage may file his/her objection personally or in writing 
before this court on or before 25-10-2025. In case no objection is received by 25-10-2025, it will be 
presumed that there is no objection to the registration of the above said marriage and the same will 
be registered accordingly. 
 

 Issued under my hand and seal of the court on 20-09-2025. 
 

Seal.   Sd/- 
   Marriage Officer-cum-SDM, 
   Sub-Division Hamirpur (H.P.). 

________ 
 

In the Court of Sh. Sanjeet Singh,  HPAS, Marriage Officer-cum-Sub-Divisional Magistrate, 
Hamirpur (H.P.) 

 

In the matter of : 
 
 1. Sh. Rakesh Kumar s/o Lt. Sh. Sukh Ram, r/o Village & Post Office Leg Devi, Tehsil 
Bamson at Tauni Devi, District Hamirpur (H.P.). 
 
 2. Smt. Minakshi d/o Lt. Sh. Chander Bahadur, r/o Village Badliana, Post Office Shamti, 
Tehsil & District Solan (H.P.)                          ..Applicants. 
 

Versus 
 

General Public 
    
Subject.— Notice for Registration of  Marriage.  
 
 Sh. Rakesh Kumar and Smt. Minakshi have filed an application u/s 15 & 16 of Special 
Marriage Act, 1954 alongwith affidavits and supporting documents before the court of undersigned, 
stating therein that their marriage ceremony has been performed on 13-02-2025 at NGO Bhawan 
Hamirpur, Ward No.-7 (M.C. Area) P.O., Tehsil & District Hamirpur, H.P.  according to Hindu 
rites and customs. 
 

 Therefore, the general public is hereby informed through this notice that if any person 
having any objection regarding this marriage may file his/her objections personally or in writing, 
before this court on or before 23-10-2025. In case no objection is received by 23-10-2025, it will be 
presumed that there is no objection to the registration of the above said marriage and the same will 
be registered accordingly. 
 

 Issued under my hand and seal of the court on 27-09-2025. 
 

Seal.   Sd/- 
   Marriage Officer-cum-SDM, 
   Sub-Division Hamirpur (H.P.). 
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In the Court of Sh. Sanjeet Singh,  HPAS, Marriage Officer-cum-Sub-Divisional Magistrate, 

Hamirpur (H.P.) 
 

In the matter of : 
 
 1. Sh. Munish Kumar s/o Sh. Raj Kumar, r/o Village Sadhrian, Post Office Tarkwari, 
Tehsil Bhoranj, District Hamirpur (H.P.). 
 
 2. Smt. Anjali Sharma d/o Sh. Dalip Sharma, r/o Village Ladehra, Post Office Tikkri 
Minhasan, Tehsil Bhoranj, District Hamirpur (H.P.) .                     ..Applicants. 
 

Versus 
 

General Public 
    
Subject.— Notice for Registration of  Marriage.  
 
 Sh. Munish Kumar and Smt. Anjali Sharma have filed an application u/s 15 & 16 of Special 
Marriage Act, 1954 alongwith affidavits and supporting documents before the court of undersigned, 
stating therein that their marriage ceremony has been performed on 20-08-2025 at Baglamukhi 
Mata Mandir Bhiar, Tehsil Bhoranj, District Hamirpur, H.P.  according to Hindu rites and customs. 
 
 Therefore, the general public is hereby informed through this notice that if any person 
having any objection regarding this marriage may file his/her objections personally or in writing, 
before this court on or before 28-10-2025. In case no objection is received by 28-10-2025, it will be 
presumed that there is no objection to the registration of the above said marriage and the same will 
be registered accordingly. 
 
 Issued under my hand and seal of the court on 29-09-2025. 
 
Seal.   Sd/- 
   Marriage Officer-cum-SDM, 
   Sub-Division Hamirpur (H.P.). 

________ 
 

In the Court of Executive Magistrate (Tehsildar), Bhoranj,  
District Hamirpur (H.P.) 

 

In the matter of : 
 
 Suman Kumari d/o Sh. Mahantu Ram, r/o Village Dhamrola,  P.O. Jakhyol, Tehsil Bhoranj, 
District Hamirpur (H.P.)  .. Applicant. 

 
Versus 

 
 General Public . .Respondent. 
 
 Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P. 
Birth and Death Registration Rules, 2003.  
 
 Whereas, Suman Kumari d/o Sh. Mahantu Ram, r/o Village Dhamrola,  P.O. Jakhyol, 
Tehsil Bhoranj, District Hamirpur (H.P.) has moved an application before the undersigned under 
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section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death 
Registration Rules, 2003 alongwith affidavits and other relevant documents for entering of her date 
of birth 10-05-1970 witch could not be registered in record of G.P. Kharwar. 
 
 Now, therefore by this proclamation, the general public is hereby informed that any person 
having any objection(s) for the registration of delayed date of birth of Suman Kumari d/o              
Sh. Mahantu Ram may submit their objections in writing or appear in person in this court on or 
before 01-11-2025 at 10.00 A.M., failing which no objection will be entertained after expiry of date. 
 
Seal.   Sd/- 

 

Executive Magistrate, 
Bhoranj, District Hamirpur (H.P.). 

________ 
 

In the Court of Executive Magistrate (Tehsildar), Bhoranj,  
District Hamirpur (H.P.) 

 

In the matter of : 
 
 Joginder Singh s/o Sh. Sohan Lal, r/o Village & P.O. Ladrour Khurd, Tehsil Bhoranj, 
District Hamirpur (H.P.)  .. Applicant. 

 
Versus 

 
 General Public . .Respondent. 
 
 Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P. 
Birth and Death Registration Rules, 2003.  
 
 Whereas, Joginder Singh s/o Sh. Sohan Lal, r/o Village & P.O. Ladrour Khurd, Tehsil 
Bhoranj, District Hamirpur (H.P.) has moved an application before the undersigned under section 
13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration 
Rules, 2003 alongwith affidavits and other relevant documents for entering of Date of Birth          
01-01-1965 witch could not be registered in record of G.P. Jharlog. 
 
 Now, therefore by this proclamation, the general public is hereby informed that any person 
having any objection(s) for the registration of delayed Date of Birth of Joginder Singh s/o             
Sh. Sohan Lal may submit their objections in writing or appear in person in this court on or before 
01-11-2025 at 10.00 A.M., failing which no objection will be entertained after expiry of date. 
 
Seal.   Sd/- 

 

Executive Magistrate, 
Bhoranj, District Hamirpur (H.P.). 

 
________ 

 
 

In the Court of Sh. Sunil Kumar, H.P.A.S., Sub-Divisional Magistrate, Sangrah,  
District Sirmaur, Himachal Pradesh 

 
1. Sh. Sandeep Kumar s/o Late Shri Mohi Ram, r/o Village Dana, P.O. Barag, Tehsil 

Shree Renuka Ji at Sangrah, District Sirmaur (H.P.).  
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2.  Mrs. Priyanka d/o Shri Gopal Singh, r/o Village Ghaton, Tehsil Shree Renuka Ji at 

Sangrah, District Sirmaur (H.P.).  
    

Versus 
 

General Public 
 

Subject.— Registration of Marriage under section 8(4) of the H.P. Registration of Marriage  
Act, 1996. 

  
 Sh. Sandeep Kumar s/o Late Shri Mohi Ram, r/o Village Dana, P.O. Barag, Tehsil Shree 
Renuka Ji at Sangrah, District Sirmaur (H.P.) and Mrs, Priyanka d/o Shri Gopal Singh, r/o Village 
Ghaton, Tehsil Shree Renuka Ji at Sangrah, District Sirmaur (H.P.) have filed an application 
alongwith affidavits in the court of the undersigned stating therein that they have solemnized their 
marriage on 12-02-2023 but due to some inadvertent reasons they could not get their marriage 
registered. 
 
 Therefore, objections are hereby invited from the General Pubic through this notice, that if 
anyone has any objection regarding registration of this marriage, they can file their objections 
personally or in writing before the court of undersigned on or before 22-10-2025. After that no 
objection shall be entertained and marriage will be registered accordingly. 
 
 
 Issued under my hand and seal of the court today on 23rd September, 2025. 
 
 
Seal.    Sd/- 
    (SUNIL KUMAR, HPAS), 

Sub-Divisional Magistrate, 
    Sangrah, District Sirmaur (H.P.). 

 
_________ 

 
In the Court of Executive Magistrate-cum-(Naib Tehsildar)  Sub-Tehsil Dhami, 

District Shimla (H.P.) 
 

Application No:-3/2025 Date of Institution: 27-09-2025 
 
 Smt. Vidya Devi  d/o Sh. Beli Ram, r/o Village Basti Gunana, Post Office Kohbag,          
Sub-Tehsil Dhami, District Shimla, H.P.  
 

Versus 
 

General Public 
 

 Application for registration/correction of Date of Birth under Section 13(3) of the Birth & 
Death Registration Act, 1969.  
 
Proclamation 
 
 Whereas, Smt. Vidya Devi d/o Sh. Beli Ram, r/o Village Basti Gunana, Post Office 
Kohbag, Sub-Tehsil Dhami, District Shimla, H.P. has filed an application alongwith affidavit and 
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relevant documents in the court of undersigned under section 13(3) of the Birth & Death 
Registration Act, 1969 to recording/Correction of the date of birth 02-07-1976 in the Record of 
Registrar, Birth and Death, Gram Panchayat Ghech Kohbag. Which however has been recorded in 
the Pariwar Register of GP Ghech Kohbag as per attached copy of Pariwar Nakal issued by 
Panchayat Secretary GP Ghech Kohbag. 
 
 And whereas, the District Registrar, (Birth & Death) Shimla has verified the facts about the 
date of birth of Smt. Vidya Devi d/o Sh. Beli Ram vide letter No. HFW-SML(MOH) (B&D)/Aug 
2025-5864 dated 06-09-2025. 
 

Name of the family member Relation  Date of birth 

Smt. Vidya Devi  d/o Sh. Beli Ram,    
r/o Village Basti Gunana, Post Office 
Kohbag, Sub-Tehsil Dhami, District 

Shimla, H.P.  

Self 02-07-1976 

 
 Hence, this proclamation is issued to the general public if they have any objection/claim 
regarding recording/Correction of the date of birth of above named in the record of Registrar, Birth 
& Death, Gram Panchayat Ghech Kohbag, may file their claims/objections on or before one month 
from the date of publication of this notice in Government Gazette in this court, failing which 
necessary orders will be passed.  
 
 Issued today 08-10-2025 under my signature and seal of the court. 
 
 
Seal.    Sd/- 

Executive Magistrate, 
Sub-Tehsil Dhami, District Shimla (H.P.).  

 
__________ 

 

 
 

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bangana, District Una,   
Himachal Pradesh 

 
In the matter of : 
 
 1. Sh. Kamal Dev age 26 years s/o Sh. Dalip Kumar, r/o Village & P.O. Lathiani, Tehsil 
Bangana, District Una (H.P.). 
 
 2. Diksha Sharma age 22 years d/o Sh. Desh Raj, r/o Village Machleri, P.O. Tipper, 
Tehsil Barsar, District Una (H.P.) . . Applicants. 
 

Versus 
 

General Public 
 

Subject.—Application for the registration of Marriage under section 15 of the Special Marriage Act, 
1954 (H.P.).  
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 Sh. Kamal Dev s/o Sh. Dalip Kumar, r/o Village & P.O. Lathiani, Tehsil Bangana, District 
Una (H.P.) and Diksha Sharma d/o Sh. Desh Raj, r/o Village Machleri, P.O. Tipper, Tehsil Barsar, 
District Una (H.P.) at present wife of Sh. Kamal Dev s/o Sh. Dalip Kumar, r/o Village & P.O. 
Lathiani, Tehsil Bangana, District Una (H.P.) have filed an application alongwith affidavits in the 
court of undersigned under section 15 of the Special Marriage Act, 1954 that they have solemnized 
their marriage on 10-07-2025 at Swa Sthani Temple Rakkar, District Kangra, H.P. and they are 
living together as husband and wife since then. Hence, their marriage may be registered under 
section 15 of the Special Marriage Act, 1954. Therefore, the general public is hereby informed 
through this notice that any person who has any objection regarding this marriage, can file the 
objection personally or in writing before this court on or before 10-11-2025 after that no objection 
will be entertained and marriage will be registered. 
 
 Issued today on 27th September, 2025 under my hand and seal of the court. 
 
 
 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
 Bangana, District Una, Himachal Pradesh. 

 
____________ 

 
 

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bangana, District Una,   
Himachal Pradesh 

 
In the matter of : 
 
 1. Sh. Ankush Kumar age 32 years s/o Sh. Kesar Singh, r/o Village & P.O. Dhundla, 
Tehsil Bangana, District Una (H.P.). 
 
 2. Pooja Rani age 25 years d/o Sh. Harish Chander, r/o House No. 9463, Street No. 5, 
Chander Lok Colony, Bajra, Ludhiana (Pb.)  . . Applicants. 
 

Versus 
 

General Public 
 

Subject.—Application for the registration of  Marriage under section 15 of the Special Marriage 
Act, 1954 (H.P.).  

 
 
 Sh. Ankush Kumar s/o Sh. Kesar Singh, r/o Village & P.O. Dhundla, Tehsil Bangana, 
District Una (H.P.) and Pooja Rani d/o Sh. Harish Chander, r/o House No. 9463, Street No. 5, 
Chander Lok Coloney, Bajra, Ludhiana (Pb.) at present wife of Sh. Ankush Kumar s/o Sh. Kesar 
Singh, r/o Village & P.O. Dhundla, Tehsil Bangana, District Una (H.P.) have filed an application 
alongwith affidavits in the court of undersigned under section 15 of the Special Marriage Act, 1954 
that they have solemnized their marriage on 07-12-2024 at r/o Village & P.O. Dhundla, Tehsil 
Bangana, District Una (H.P.) and they are living together as husband and wife since then. Hence, 
their marriage may be registered under section 15 of the Special Marriage Act, 1954. Therefore, the 
general public is hereby informed through this notice that any person who has any objection 
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regarding this marriage, can file the objection personally or in writing before this court on or before 
10-11-2025 after that no objection will be entertained and marriage will be registered. 
 
 Issued today on 27th September, 2025 under my hand and seal of the court. 
 
 
 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
 Bangana, District Una, Himachal Pradesh. 

 
____________ 

 
 

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bangana, District Una,   
Himachal Pradesh 

 
In the matter of : 
 
 1. Sh. Gaurav Sharma age 30 years s/o Sh. Joginder Lal Sharma, r/o Village & P.O. 
Bangana, Tehsil Bangana, District Una (H.P.). 
 
 2. Priyanka Sharma age 29 years d/o Sh. Vashisht Kumar Sharma, r/o Village & P.O. 
Khurwain, Tehsil Bangana, District Una (H.P.).          . . Applicants. 
 

Versus 
 

General Public 
 

Subject.—Application for the registration of Marriage under section 15 of the Special Marriage Act, 
1954 (H.P.).  

 
 Sh. Gaurav Sharma s/o Sh. Joginder Lal Sharma, r/o Village & P.O. Bangana, Tehsil 
Bangana, District Una (H.P.) and Priyanka Sharma d/o Sh. Vashisht Kumar Sharma, r/o Village & 
P.O. Khurwain, Tehsil Bangana, District Una (H.P.) at present wife of Sh. Gaurav Sharma s/o       
Sh. Joginder Lal Sharma, r/o Village & P.O. Bangana, Tehsil Bangana, District Una (H.P.) have 
filed an application alongwith affidavits in the court of undersigned under section 15 of the Special 
Marriage Act, 1954 that they have solemnized their marriage on 30-04-2021 at r/o Village & P.O. 
Bangana, Tehsil Bangana, District Una (H.P.) and they are living together as husband and wife 
since then. Hence, their marriage may be registered under section 15 of the Special Marriage Act, 
1954. Therefore, the general public is hereby informed through this notice that any person who has 
any objection regarding this marriage, can file the objection personally or in writing before this 
court on or before 07-11-2025 after that no objection will be entertained and marriage will be 
registered. 

 
 Issued today on 25th September, 2025 under my hand and seal of the court. 
 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
 Bangana, District Una, Himachal Pradesh. 
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CORRECTION OF NAME 
 

 I, Bineeta w/o Sh. Kalam Singh, V.P.O. Nandpur, Tehsil Jubbal, District Shimla (H.P.) 
declare that name of my son Parth Ghamta is wrongly mentioned as Paarthiv in his Aadhar Card 
No. 5825 8776 0856. Therefore it should be changed to Parth Ghamta in his Aadhar Card. Note the 
relevant information. 
 

BINEETA  
w/o Sh. Kalam Singh, 

 V.P.O. Nandpur,  
Tehsil Jubbal, District Shimla (H.P.) 

____________ 
 

CHANGE OF NAME 
 

 I, Kishan Dass s/o Sh. Chosa Ram, r/o Village Jhanjharda, P.O. Nachhir, Tehsil Palampur, 
District Kangra (H.P.)-176061 hereby declare that I was previously known as Krishan Kumar. I 
have changed my name to Kishan Dass and request all concerned to update their records 
accordingly. I shall be known as Kishan Dass. That Krishan Kumar and Kishan Dass refer to the 
same person. 
 

KISHAN DASS 
 s/o Sh. Chosa Ram,  

r/o Village Jhanjharda, P.O. Nachhir,  
Tehsil Palampur, District Kangra (H.P.). 

 
____________ 

 
CHANGE OF NAME 

 
 I, Sumna Bati w/o Sh. Hari Ram, r/o Village Rashol, P.O. Kasol, Tehsil Jari, District Kullu 
(H.P.) declare that I want to change my name from Bati Devi to Sumna Bati in all documents. All 
concerned note it. 
 

SUMNA BATI  
w/o Sh. Hari Ram,  

r/o Village Rashol, P.O. Kasol, 
Tehsil Jari, District Kullu (H.P.). 

 ____________ 
 

CHANGE OF NAME 
 

 I, Ripna w/o Sh. Satya Prakash, r/o Village Chiroti, P.O. Kanthli, Tehsil Chirgaon, District 
Shimla (H.P.) declare that name of my daughter Shashika is wrongly mentioned as Rasheka in her 
Aadhar Card No. 4700 6318 8455. Therefore it should be changed to Shashika in her Aadhar Card. 
Note the relevant information. 
 

RIPNA  
w/o Sh. Satya Prakash, 

 r/o Village Chiroti, P.O. Kanthli, 
 Tehsil Chirgaon, District Shimla (H.P.). 
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CORRECTION OF NAME 
 

 I, Rajinder Kumar Vij s/o Sh. Krishan Chand, r/o V.P.O. Dhaneta, Tehsil Nadaun, District 
Hamirpur (H.P.) declare that in my name is wrongly written as Rajinder Kumar in my Demat 
Account in Share Market. Whereas my correct name is Rajinder Kumar Vij. Please note. 
 
 

RAJINDER KUMAR VIJ  
s/o Sh. Krishan Chand,  

r/o V.P.O. Dhaneta,  
Tehsil Nadaun, District Hamirpur (H.P.). 

 
 
 

  ____________ 
 
 
 

CORRECTION OF NAME 
 

 I, Pooja Kumari (New Name) aged 19 years d/o Sh. Ram Lal, r/o Siya Ram Cottage, Lower 
Vikas Nagar, Shimla, Tehsil & District Shimla (H.P.) declare that my father Sh. Ram Lal is retired 
from 2 Dogra Regt. Army No. 3999275M Rank Hav. That in the service book/record of my father, 
my name has been wrongly recorded as Pooja (Old Name). That my correct name is Pooja Kumari 
(New Name) as per all record. Concerned please may note. 
 

POOJA KUMARI 
d/o Sh. Ram Lal,  

r/o Siya Ram Cottage, Lower Vikas Nagar, Shimla, 
 Tehsil & District Shimla (H.P.). 

 
   ____________ 

 
 
 
 

CHANGE OF NAME 
 

 I, Sita (New Name) aged 43 years w/o Sh. Ram Lal, r/o Siya Ram Cottage, Lower Vikas 
Nagar, Shimla, Tehsil & District Shimla (H.P.) declare that my husband Sh. Ram Lal is retired 
from 2 Dogra Regt. Army No. 3999275M Rank Hav. That in the service book/record of my 
husband, my name has been wrongly recorded as Sita Devi (Old Name). That my correct name is 
Sita (New Name) as per all record. Concerned please may note. 
 

SITA  
w/o Sh. Ram Lal,  

r/o Siya Ram Cottage, Lower Vikas Nagar, Shimla,  
Tehsil & District Shimla (H.P.). 

 
   ____________ 
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CHANGE OF NAME 
 

 I, Raveena Kumari w/o Sh. Prithvi Raj, r/o Village Hingori, P.O. Rohal, Tehsil Chirgaon, 
District Shimla (H.P.) declare that name my son Kanishak Barwal is wrongly mentioned as Harry 
Barwal in his Aadhar Card No. 5054 4504 9082. Therefore it shoud be Changed to Kanishak 
Barwal in his Aadhar Card. Note the relevant information. 
 

RAVEENA KUMARI  
w/o Sh. Prithvi Raj,  

r/o Village Hingori, P.O. Rohal,  
Tehsil Chirgaon, District Shimla (H.P.). 
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